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 PAPERS  LAID  ON  THE  TABLE

 Notification  under  Rubber  Act

 The  Depaty  Minister  in  the  Minis-
 ty  of  Commerce  (Shri  Shafl  Qureshi):
 ॥  beg  to  lay  on  the  Table:

 a)  A  copy  of  the  Rubber  Board
 (Provident  Fund)  (Amend-
 ment)  Rules,  1968,  published
 in  Notification  No.  3.0,  3808
 in  Gazette  of  India,  dated  the
 l7th  December,  1966,  under
 sub-section  (3)  of  section  25
 of  the  Rubber  Act,  1047;

 (2)  A  statement  showing  35  ॉजफ्ााऊ
 for  delay  in  laying  the  above
 Notification.

 {Placed  in  Library.  See  No  LT-943/
 7)

 Shri  s.  M.  Banerjee  (Kanpur)  =  [
 have  to  say  something  about  the
 business  of  the  House  for  the  next
 week  Today  is  Friday.

 Mr.  Speaker:  Let  him  wait

 i2.38  hrs.
 PRESIDENT'S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 the  following  two  Bills  passed  by  the
 Houses  of  Parliament  during  the  cur-
 rent  session  and  assented  to  by  the
 President  since  a  report  was  last  made
 to  the  House  on  the  30th  June,  ‘1967: —

 l,  The  Companies  Tribunal  (Abo-
 lition)  Bull,  1987;

 2  The  Appropriation  (Railways)
 No,  2  Bill,  1967.

 ASADHA  16,  i989  (SAKA)  70344
 ‘1239  Bra.

 ESTIMATES  COMMITTEE

 Sixth  Report

 Shri  Fr.  Venkatasubbaiah  (Nandyal).
 I  beg  to  present  the  Sixth  Report  of
 the  Estimates  Committee  on  the  Mup-
 istry  of  Education—(i}  Salar  Jung
 Museum,  Hyderabad;  and  (il)  Archaeo-
 logical  Museums.

 —  ee
 ELECTION  TO  COMMITTEE

 Com  Boarp

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  I  beg  to  move  the
 follownng:

 “That  in  pursuance  of  sub-rule
 (l)(e)  of  Rule  4  of  the  Coir  In-
 dustry  Rules,  1954,  as  amended  by
 S.R.0,  No.  3983  dated  the  200
 December,  1987,  the  members  of
 Lok  Sabha  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  as  members  of
 the  Coir  Board  for  the  term  to  be
 specified  by  the  Central  Govern-
 ment  cs

 Mr.  Speaker:  The  question  is.

 “That  in  pursuance  of  sub-rule
 (l)(e)  of  Rule  4  of  the  Coir  In-
 dustry  Rules,  ‘1954,  as  amended  by
 S.R.0.  No,  3963  dated  the  22th
 December,  ‘1987,  the  members  of
 Lok  Sabha  do  proceed  to  elect,  ir
 such  manner  as  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  as  members  of
 the  Coir  Board  for  the  term  ४0  be
 specified  by  the  Central  Govein-
 ment.”

 The  Motion  was  adopted

 2.48  hrs.
 RE  BUSINESS  OF  THE  HOUSE

 Shri  8.  M.  Manerjee  (Kanpur):  This
 is  the  second  time  I  find  that  that  item
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 [Shri  8  M  Banerjee)
 7५  Missing  ind  the  responsibility  is
 being  shurked  by  the  Mimister  of  Par
 lhamentary  Affairs

 Mr.  Speaker.  About  what’

 Shri  §.  M  Banerjee:  Business  of  the
 House

 Mr.  Speaker.  The  Business  Advisory
 Committee  hus  fixed  up  the  time  for
 various  Demands

 Shri  S  M  Banerjee.  I  ‘now  thy
 [0099  ३8  Friday  We  have  bren

 iequesting  the  Mimste;  of  Parhamer-
 lary  Affairs  through  you  to  arrang
 lor  ह  'sston  of  certain  matters

 ‘ir  Speaker.  Now  we  are  discussin, the  Deri  *  tor  Grants
 shri  S  =

 *  Lunerjee  Even  during
 discussion  ७०  the  Demands,  we  have
 had  one  hour  md  two  hour  discus
 SIONS  On  Important  *  4  ers

 Wr  Speaker  Tl  at  is  af  aliowed  by the  Speaker  the  Muster  has  aotame
 to  do  with  that

 बाल  8  M  Beuirrjee:  I  have  been
 appealing  to  the  Minister  througn  you {y  arrange  for  tht  discussion  of  two  cy
 tiiee  portant  matters

 Fot  instance,  I  ive  come  3  krow
 now

 Mr.  Speaker  Don't  go  mto  deta).
 T  will  not  allow  All  that  you  winted ts  that  the  Minister  must  make  some
 slatement

 Shri  s.  M  Banerwee.  We  vant  to
 ieques|  you

 Mr.  Speaker:  Don't  go  into  details  of
 the  subjects  which  are  pending  for
 tall  attention  and  something

 Shr  8.  M.  Banerjee:  I  am  not  men
 fiomng  call  attention  notices  at  all

 Mr,  Speaker:  Even  discussions

 Minister  and  Minister  sieGinite-
 ly  told  us  tit  he  has  no  objection  if

 JULY  7,  6T  Re  BOK.  1B g5  t
 the  DA  Commission's  report  jp  dis,
 cussed;  of  course,  he  reserves  his  com-
 ments  heeause  he  has  to  compplt  the
 State  Chief  Ministers.  So,  the  discus-
 ston  of  the  DA  Commission's  gapert,
 wh.ch  5  agitating  more  than  22  lakhs
 of  Government  employees,  should  be
 allowed

 Mr.  Speaker:  Before  the  budget  de-
 mands?

 Shri  s.  में,  Banerjee;  Yes  Let  us
 have  a  two-hour  discussion  That  ts
 one  thing

 Secondly,  I  am  told  that  a  motion  on
 privy  purses  by  Shri  Madhu  Limaye
 has  been  admitted  Let  it  be  discuss.
 ed  About  its  international  repercu-
 sions  and  so  on,  let  us  know  what  the
 mind  of  the  Government  हाल  oo  sfir?"
 illow  these  two  discussions

 The  third  thing  thi,  The  budget
 iy  very  Important  otherwise  we  can
 not  function  without  the  budget,  |
 know  that,  but  I  think  that  during  the
 course  of  the  budget  discussion  some
 discussions

 Mr.  Speaker.  You  86  going  tnto  de
 tals  You  have  pointed  out  that  the
 Minister  must  fix  up  some  programme
 That  is  the  main  thing  Now  don't  go
 into  details  Let  me  hear  one  or  two
 others  also,  then  we  will  see.  You
 have  had  your  say  All  that  you  want
 is  that  the  programme  for  the  next
 week  must  be  announced  by  the  Min-
 aster,  and  some  of  those  things  which
 you  say  are  very  important  must  be
 taken  up  for  discussion  ‘Do  not  go  on
 prolonging  now,

 Shri  Ss.  की,  Banerjee:  J  want  a  state-
 ment  from  the  Home  Minister.

 Mr.  Speaker:  All  right,  kindly  sit
 down  You  heve  mate  your  pointe.

 Siri  @..M.  Banerjee:  Uriiess  we  hare
 a  statement,  how  can  we  carey  on?

 Mr,  Speaker;  Therefore,  lat  wa  het
 others  also
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 Banadiec:  We  want  a ॥. ह  is
 statement  fe  Home  Minister.

 and  others  have  all  been  acquitted.
 Mr,  Speaker:  You  are  going  into  de-

 tails.  Shri  Ranga.
 Shri  Ranga  (Srikskulam):  As  far  as

 mands  for  grants  are  going  to  be  guil-
 lotined,  and  this  is  the  first  occasion
 I  think  when  this  thing  oy  being  al-
 lowed  to  be  done  by  the  house  We

 sorry  about  it

 that  as  far  as  possible  as  many  .f  those
 Mhnistries  as  possible  should  come  up
 for  discussion.  If  these  discussions
 were  found  by  the  Speaker  to  be  call-
 ing  within  the  purview  of  the  debates
 that  we  would  be  having,  they  were
 not  taken  up,  they  would  not  be  taken,

 Shri  George  Fernandes  rose—

 wat  we  लिये:  (मुंगेर)  प्रत्यक्ष  महोदय
 मेरे  दो  चुज्ाग हैं। हैं।  का  तो  -  जाज  से  कर
 सकते  हैं  बी  सोमवार से  2i  तारीख  तक,
 लिख  दिन  डिमास्क्क  शिवोनी  होंगी,  जो  एक
 हा  हम  बॉन  कर  रहे  हैं  !  ते  3  बजे

 के  बीच  st  हमेशा  के  लिये  यह  नहीं  कह
 रहा हूं,  आ  तारीख  onze  को  हम  जोत
 हीसिनाथ करें सौर करें  हौर  क्य  क्या  न  हो।
 338i  (Al)  LSD—3

 Mr.
 Speakon:

 We  want  luach  beur
 also.  +  rg  is  all  this?

 whore  लिये  :  इसरी  तत  बहु  कि
 5  तारीख  कौ  शनिवार,  है,  उस  का  भी

 इस्तेमाल  हम  लोग  कुछ  भागों  की  अहम
 करने  के  सिये  करे।  हस  दोनो  चीजें  नहीं  चला
 सकते हैं।  एक  भोर  आप  ने  जे  एक  ड़
 घंटे  की  बहस  जारी  की  है,  वह  बहुत  अच्छा

 कर  दिया है।  कौर  सब  से  ज्यादा  दिलचस्प
 बहसे  इस  के  द्वारा  हुई  हैं  ।इस  लिये  सच
 अवर  को  खत्म  किया  जाये  कौर  शनिवार

 को  हम  बैठे  7  मुझ को  बतलाया  गया  है  कि
 अगले  गुरुवार  को  प्रिवी  पर्स  का  मामला
 लिया  जायेगा  93  के  मातहत।

 Shri  Ranga:  Quorum  should  not  be
 challenged.

 aft  |  लिखे:  कोरम  का  प्रश्न  भो
 नहीं  उठाना  चाहिये।  मैं  बिल्कुल  श्री  लगा
 से  सहमत  हूं।  मैं  सत्ताधारी  दल  से  कौर
 विरोधी  दल  वालों  से  भी  अपील  करता  हूं
 कि  वह  कोरस  का  मामला  न  उठाने  |

 Mr,  Speaker:  How  can I  help  it?  If
 somebody  raises  the  question  of  que-
 rum,  I  have  to  ring  the  bell.

 Shri  Ranga:  It  is  an  understanding.

 My,  Speaker:  If  an  understanding  is
 respected  by  all,  it  can  work;  other-
 wise  it  will  not  work.

 Shri  Surendvanath  Dwivedy  (Ken-
 drapare):  Although  the  Business  Ad-

 the  ministries,  it  is  necessary
 that  every  week  the  Minister  should
 announce  the  ministnes  which  are
 going  to  be  taken  up  next  week.  He
 has  not  done  so  this  time.  Secondly,
 as  Prof.  Ranga  pointed  out,  probably
 this  is  the  first  time  that  this  has  hap-
 pened  in  the  House  that  more  thar
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 {Shri  Surendranath  Dwivedy}
 some  more  important  ministries.  In-
 stead  of  completing  it  on  the  2lst  of
 July,  can  we  not  extend  it  by  four  or
 five  days?

 Subbag  Singh):  Sir,  I  respect  the  senti-
 ments  expressed  by  the  hon  Mem-
 bers  here  But  as  you  know  it  is  not
 posmble  to  extend  the  debate  beyond
 the  ‘21st.  I  did  not  announce  the
 demands  to  be  discussed  next  week
 because  they  are  already  announced
 If  they  so  desire,  I  shall  make  an  an-
 nouncement  every  week

 Shri  Surendranath  Dwivedy;  Why
 cannot  it  be  extended  beyond  the  ‘21st?

 Dr.  Ram  Subhag  Singh:  That  35  not
 going  to  be  a  possible  proposition

 Mr.  Speaker:  About  sitting  on  Satur-
 day,  we  shall  discuss  it  later  on,  the
 Business  Advisory  Committee  is  meet-
 ing  on  Monday.

 Shri  Randhir  Singb  (Rohtak)  On
 Saturdays,  we  cannot  sit.  We  tiave  to
 go  to  our  constituencies.  We  have  got
 serious  objection  to  this  proposal.  We
 have  fixed  our  meetings  on  Saturday

 Shri  Bal  Raj  Madhok  (South  Delhi):
 Sir,  discussion  of  the  demands  is  the
 most  important  business  of  the  House
 We  find  that  the  demands  of  a  num-
 ber  of  ministries  are  going  to  be  guil-
 lotune‘l  due  to  shortage  of  time  We
 must  find  more  time,  we  can  forego
 our  lunch  hour  and  sit  on  Saturday  or
 we  can  sit  late  til]  7  P.M.  First  prio-
 rity  should  be  given  to  the  discussion
 of  the  demands  for  grants  of  the  min-
 istrien  and  only  then  other  work  should
 be  taken  up.

 Mr.  Speaker:  The  Business  Advisory

 pensing  with  the  lunch  hour  only  for
 these  two  weeks,  that  also  can  be  consi

 Com

 JULY  7,  3967  (Min,  of  Irrig.  rog30
 DG.  and  Power)

 Shri  Namblar  (Tiruchirappalli):  We
 are  not  promised  anything  about  the
 discussion  on  the  dearness  allowance
 question.  We  do  not  know  whether
 he  is  going  to  give  time.

 Mr.  Speaker:  How  can  he  give  time?
 He  cannot  say  anything  now.

 Shri  Nambiar:  The  whole  govern-
 ment  machinery  will  be  paralysed

 Mr,  Speaker
 Easwara  Reddy

 I  have  called  Shri

 2.50  hrs.

 DEMANDS  FOR  GRANTS

 MINISTRY  OF  IRRIGATION  AND  POWER

 Shri  Eswara  Reddy  (Cuddapah):
 Mr  Speaker,  Sir,  yesterday,  I  was
 speaking  about  drought  rebef  I  re-
 quest  you  to  set  up  a  famine  eradica-
 tion  board  in  the  Centre

 Sir,  we  have  already  a  Board  to
 control  the  floods  and  floods  are  only
 one  aspect  of  the  vagaries  of  the  mon-
 soon  I  am  glad  that  we  have  the
 Flood  Control  Board  We  are  dong
 something,  though  unsatisfactorily.
 Now,  when  you  have  a  Control  Board
 for  floods,  why  don't  you  have  an  era-
 dication  board  for  famines,  which  are
 another  aspect  of  the  vagaries  of  the
 monsoon”  I  hope  you  will  appreciate
 the  reasonableness  of  my  demand  It
 should  not  be  simply  a  sign-board.
 What  I  request  is,  you  should  set  up
 a  Famine  Eradication  Board  at  the
 Centre  at  least  with  a  sum  of  Rs  600


